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THE DFEPUTY CHAIRMAN: The no-
tifications were issued today.

Messages frem

SHRI AL K. ADVANI: I understand.
But as I said, if there is any wrgency about
it, at least, Members sheuld be informed
by a circular,

THE DEPUTY CHAIRMAN: We will
see to it next time that the Members are
informed.

MESSAGES FROM THE LOK SABHA
(1) The Terrorist Affected Areas (Special
Courts) Amendment Bill, 1985

(2) The Essential Services Maiatenance
(Amendment) Bill, 1985

SECRETARY-GENERAL: Madam. I
beg to report to thc House tie following

messages received from the Lok Sabha,
signed by the Secretary-General of the

.Lek Sabha:
) 1.

“In accerdance with the provisions of
rule 96 of the Rules of Procedure and

L RAJYA SARHEA ]

the Lok Sabha 388

Conduct of Business in Lok Sabha, [ am
Directed to enclose the Terrorist Affected
Arcas (Special Courts) Amendment Bill,

1985, as passed by Lok Sabha, at itg sit-
ling held on the 19th August, 1985."

2,

“In accordance with the provisions of
rule 96 ol the Rules of Procedure and
Conduct of Business in Lok Sabha, 1
am directed to enclose thc Essential
Services Maintenance (Amendment) Bill,
1985, as passed by Lok Sabha at its sit-
ling held on the 19th August. 1985

Madam, | lay a copy each of the Bills
on the Table of the House.

THE DEPUTY CHAIRMAN: The

House is now adjourned tll |1 A.M. to-
MIOITOW,

The House then adjourned at
six of the clock, iill eleven of the
clock, on Tuesday, the 20th Au-
gust, 1985.



